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Cben Court  

C NTRALNiINISTRATIVE TRIBLNAL 
ALLAHABAD BENCH, 

ALLAHABADD 

Dated: Allahabad this the 18th Day of July 2000. 

Coram : Hon'ble Mr. Raf iq—Uddin, J.M.  

Hon'ble Mr. M.P. Singh,  

Yaduna h Singh 

Sio Sh i Gazadhar Prasad Singh 

Rio Vi lage & P.O. Nandinkurmiyan, Rajapur, 

Distri t Banda. 

Applicant 

Counse for the applicant = Sri B.P. Singh 

VERSUS 

1. S .erintendent of Post Off ice Banda . 

2. D' ector Postal Services Kanpur Region, Kanpur. 

3. ion of India through its Post Master General 

Lucknow. 

4, Ma endra Singh S/o Ram Narayan Singh 

R/ Nandin Kurniyan P.O. Rajapur Distt. 

B 

5. 	In pector of Post Off ices Banda . 
dents  

• • •, 

vasta va  
for the respondents = Km. SF Counsel 
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CEDER 

The 

(Extra 

Nandin 

dated 18 

order da 

as Annex 

applicant, who was appointed as EDBPM 

partmental Branch Post Master) in 

iyan Rajapur District Banda vide order 

07.1997, has challenged his termination 

ed 28.12.1991 which has been annexed 

A-I to this 0.A. 

2. The admitted case of the part/  of....C4-is applicant 

kais appoi ted in the aforesaid post after he was found 

suitable for the post by the respondents on the basis 

of info ation furnished by the applicant. One of the 

conditio s for suitability 41e-JaA.s..a4rthat the applicant 

should h ve safe accommodation for running the Post 

Office. However, it was found that another candidate 

who was, otherwise more suitable candidate a4r- no 

suitable accommodation for running,the Post Cffice. 

This inf rmation was given by Inspector Post Office 

vide his report dated 17.09.1991 a copy which has been 

annexed s CA-4. 

3. As er this report the accommodation available 

with sai' Mahendra Singh was SS$ situated in the 

Western orner of the village surrounded by the open 

4'\&C'ex  
fieldson 3 sides and aseoss there was security risk 



to the Po 

candidatu 

report. 

merit he 

However, 

the matte 

appointme 

service 

As 

the loca 

t Superintendent of Post Office after visiting 

Ar4" 
lity, ilotat found the accommodation for Post Off ice 
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t Office, -the respondents rejected the 

e of Mahendra Singh on the basis of this 

ince the applicant stood second in the 

a4 
as appointed on the limplopapcthe post. 

c31--  
n receipt 4e-Arin complaint in this regard 

was re-examined by the respondenti •The 

t of the applicant was tajqbeteld and his 

1)  

rminated by im ugned order. 

We h ve heard the learned counsel for the 

mmik 
respondents haV perused the record. 

5. 	The learned counsel for the respondents has 

pointed ut that on receipt of the complaint made by 

the resp ndent No.4 againsJis non-selection ie  

Assistan Superintendent of Post Off ice visited the 

locality and found that the report submitted by the 
46-A A.,) 	t 

Inspecto' Report „ire coLrect because the house of 

4.  

Mahendra 

Office. 

merit am 

dated 27 

High Sch 

been pas 

responde 

Singh was not unsafe for housing the Post 

Since the respondent No. 4 was 71****.6 in the 

ngst all the candidates in terms of G.O. 

06.199P because the respondent No.4 haO passed 

of in 1st Division he impugned order 49eve 

ed. There is no dispute about Mahendra Singh, 
5c P‘z-o.e_ 

t No. 4 having securedMore marks in e5.64.4444.eate 

and in view of the reviseCkenquiry report submitted by 
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in 	of respondent No. 4 safe and secure. 

It is c ear that respondent No. 4 was better 

candida e than the applicant. Therefore, in our 

view th impugned order has been passed correctly 

and it roes not require any interference by this 

court. 0. A. is dismissed. 

6. 	No order as to cost. 

P  
Member (A) 	Member (J) 

/T. Jos 


